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An Act further to amend e Navy Act, 1957. 

I e .-.- 

BE it enacted by Parliament in the enty-fifth Year of the Republic 
of India as follows:- 

I 
i 
j Short : 1. This Act may be called the Navy ( mendment) Act, 1974. 
1 title. i. c 

Substitu- 2. Throughout the Navy Act, 1957 bereinafter referred to as the d2ofl957, 
Gon of principal Act), for the word "seaman", / wherever it occurs, the word 
'faearnan'' "sailor" shall be substituted, and such olher consequential amendments 
by 
"sailor". as the rules of grammar may require shbll also be made. 

i 

Amend- 3. In section 3 of the principal Act,- 
ment of 
section 3. (a) after clause (12) ,  the foliowing clause shall be inserted, 

namely: - i 

'(12A) "naval establishmeqt" means an establishment be- 
longing to, or under the co.nt$ol 08, the Indiah Navy whether 
within or without India;'; e 

- t 

@) for clause (171, the followibg clause shall be substituted, 
namely: - f 

2 
II 

i (17) "petty officer7' mean!) sailor rated as such and in- 
i cludes a chiel petty officer an a master chid -etty officer;', , *  , 
! 



r,e,: .,. ..,,. iI#ci$n ,pb.;%s;aiop .:(2)., af .sec$ion .,.: 7.; of $he:..~ineipal~.Aot, &ter the words, Amend- 
: .  ++ )j@ets;. ~ . .  aqd .fi~r&..!!sub~~ection. 631.; sf .seitiqn : 93',',, t h e i ~ c d s  "or in ment of 
. .*.,. aycfi ,gas.es,. $,nd . . ,subject $0 such .. condi 1 ions. ,as may . be.,: . ipr..esaribed" shall 7. 

i , ,::-. b6;:.@serted.-.. . ' t . 1 :  

. : : ;:..):'5; .&: .sub~sectiofi ( 2 )  . o f  ..15bf the principil Act,  before the Amend- 
:.&, ~~&i.dY,tldise.h~~ge" +ni:both the;.places . ere..it occct.rs,.+he words "&miss ment of 
; .,: '? !@~'b gka:ll: .be . inserted. 

"p 
1 section 15. 

: :  i . - , . .  I 
! . ?  ;'. ,,,ti 36.; ,Chap$er .V: i the i principal. A@.. after s;e,ction i19,- the.  : following Insertion 
, ;_:.. . ,,s,eg tigns. ,shall. be-, inserted, namely: - .. .  new 
. . . . , .  

* . .  . 
~ A $ ~ t i o n s  

" I ;; ..lQA and 
: . . . , .  . . . i .: s, 19~. 

; ' . ... .:;; ..?.,,. 59s: (1) <...I$ al. person-.. b:elongigg..ta . the-..Indian Nava l  Reserve ~ ~ c ~ & i n c t a t e -  
: ,., ., Forces i s ,  .,during. the-period of hi,s j employment.,undgr a n ,  employer,,, A of 

, , . .. ,;,.:s~l?q~.~up ;for,.krA&ng. or called i4 to,, .a,c t m l  sersi.ce , ~ i t k  .$he Indian ~ : ~ r ~ & o n s  
. . .: ' . ,l;,,p.avy, .in, puxsuance of his, ..liability u b d e r  any r,~:g,ulatisnsc:m.ade under i k @ b g i n g  

, . .  

. ,.,t,k:..!Ais Act,.-:it &all be .the.~du~yof.evfry.suc~e~ploy.er t.p.i rein~tate ' : ." '~~ ' . '~~~ . .  . . ~  ct&dian 
; , . . . .,r p+erso.n.in his !.emplo~ment . o n  T e  Aermininatian ;of the. period o,f &val 

his training or secviqe. with the. Indian Navy in an . o~su9,ation and wkt.i&serve 
under conditions not less favourable! to him than those which would ' on 
have been applicable to him had hid employment not been so inter- *rbRWina- 

5 
rupted: f3@w3:tjp, of 

a&?~~&d of 
Provided that if the employer +fuses to reinstate such person z*jt~&~ing 

or denies his liability to reinstate sdch person, or if for any reason 5~RbnBctual 
reinstatement of such person is repiesented by the employer to be i-z$k impracticable, either .party may refey the matter to the authority .-=?:&#i.an 

? - i t  ; 1 :.:j$v ~pr&&ib~d:. $a this behalf and. t h a t  al/thor% ~ h a l . i , ~ . f t ~ r  iconsidering t3.qg'evv. 
all matters which may be put before*.ib afid af.ter';makiag"-sueh+$urthw 
inquiry into the matter as may be pdescribed, pass an order- 

E ~ 

(a) exempting the employer \ from the provisions of this ,.: . ' '  

1 section, or 
( b )  requiring the employer such person on 

. .~ ;.- - .  : : -,:.!; suahi-.terms a s .  the ..-authority thin . . .  ~ . ,  ' 
. . 

. .. 
L : .  , . . _ ~  ( G )  :.~~.eg:uirimg - the-:employer. 

of compensation for:;failure,. 
- . , . ;.- - $exceeding -.ap~..amo.unti.equal 

employer. i 
i 

- . I ,. (2) If a q , ~  employpr fails tolobey t e order of ,any such ,authority . . .. . . . 
: 

, 
, : .  .' . - . s ~ ~  ag is_refe~red to in the proviso to sub-s ction (I), he shall be punish- 
"' ""able with fine. which may extend to ci ! : e  thousand rupees, and the 

court by which an employer is convicte4 under this sub-section shall 
.~:.;.:, .%:.*-i r-'*&k.'der. him -(if he has not- alpeady been s -requi~edlby the said autho- 

' 

. .I '.$ftjt).. to..pay ..to .. .the: .pwen whom. :he ha! fgiled-,.to .ie.employ a sum \ 
equal to six m~nths '  remuneration at tke : r8te . at: which his last 

-rcs*emu~eration was-;payable to him -by thq empl:oyeq, and any amount 
. . . .c<- .~o;;;f1:,eq~ired~~:Oo:~be~:paid- either by the. ;by the court 

- . .i3~"rr&i31..: be rcmyey-able. -as-: if-, it: were.+ 
(3) In any proceeding under this seciion it shall be a defence 

rq  ;,far a n  employer to prove that the persod formenly employed did 
, - .  r:. not:.apply to !tie evployer for reinstatemeht within1.a period of two 

~rmonths,from the termination of the period/ of his t~sining or service 

-with the Indian Navy. 1 1 
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(4) The duty imposed by ub-section (1) upon an employer to 
reinstate in his' employment a person such as is described in  that 
sub-section shall attach to an mployer who, before such p'erson is 
actually called up for training, or called up into actual service with t 
the Indian Navy, terminates s employment in circumstances such "fl ,as to indicate an intention to vade the duty imposed by that sub- 
section, and such intention sh 11 be presumed until the contrary is 
proved, if the termination take f place after the issue of orders calling 
him up for training or servicelwith the Indian Navy under 'this Act. 

Preserva- 
tion of 
service 
rights 

' belong- 
Ing to the 
Indian 
Naval 
Reserve 
Forces 

whefi 
called up 
f6ir 

19B. When any person be onging to the Indian Naval Reserve. I Forces and called up  for traiqing or called up into actual service 
with the Indian Navy in pursdance of his liability under any regula- 
tions made under this Act, has any rights under any provident fund 
or superannuation fund or othjer scheme for the benefit of employees 
maintained in connection wit the employment he relinquishes, he P shall continue, sq long as he is engaged in training, or service with 
the Indian Navy and if he id  reinstated, until such reinstatement 
under the ~rovisions of this kct, to have in respect of sbch fund or 

d scheme such rights as may be prescribed.". 
I 

training 
04 actual 
service 

. -1 \ 
with the I 
Indian \ 
Navy. \ 
Substltu- 

\ 
7. For sections 34 to 37 of thd principal Act, the following sectians 

tion of 
new sec- shall be substituted, namely:- \ 
tions 
for 
sections 
34 to 37. 

Miscon- 
duct by 
officers or 
persons in ' 

com- i 

mand. ; 

\ 

t 
"34. Every flag officer, captdn or other person subject to naval 

law who, being in command of i n y  ship,bvessel or aircraft of the 
Indian Navy, or any naval establibhment- 

\ 

(a) fails to use his utmost exertions to bring into action any 
such ship, vessel or  aircraft hhich it is his duty to bring into 
action; or 

i 
(b)  surrenders any such: ship, vessel or aircraft to the 

enemy when it is capable of deing successfully defended or des- 
troyed; or 4 

1 
( c )  fails to pursue the whom it is his duty to. pursue 

or to assist to the utmost any friend whom it is his 
duty to assist; or 4 

(d) in the course of any ahion by or against the enemy im- 
properly withdraws from the iction or from his station or fails 
in his own person and accordi to his rank t~ encourage the 
persons under his command courageously; or 

(e) surrenders any such na .a1 establishment or arty part of 
such an establishment to the en k my whsz it is capable of being 
successfully defended or when i\ is his duty to causeXit to be 
destroyed. I 

-- -. - -. .. - a  



:,.$&. 
shall,- 

( a )  if such act is committed intent to assist the enemy 
or from cowardice, be punished or such other punish- 
ment as is hereinafter 

(b)  in any other case, be with impr i s~nn~ent  for a 
term which may extend to or such other punishment 
as is hereinafter mentioned. 

35. Every person sutbject to naval law who, not being in corn- 
mand of any naval establishment or a / y ship, vessel or aircraft of 
the Indian Navy, fails when ordered tp prepare for acticjrl by or 
against the enemy, or during any such action, to use his utmost 
exertions to carry the lawfi~l orders of \his superior offibers ~ n t o  exe- 
cution shall,-- ! 

( a )  if such act is committed with intent to assist ihe enemy, 
be punished with death or such otper punishment as is herein- 
after mentioned; and \ 

( b )  in any other case, be punisbed with imprisonment for a 
term which may extend to seven ye&rs or such other punishment 
as is hereinafter mentioned. 

36. Every person subject to naval aw who wilfully delays or 
discourages upon a.ny pretext whatsoev r, any action ur service i which has been commanded on the partiof the Navy, regular Army, 
or Air Force or of any forces co-operatin therewith shall,- 4 

(a) if such act is committed wit$ intent to assist the enemy, 
be punished with death or sucl? othgr punishmeilt as is herein- 
after mentioned; and 

(b) in ar;y other case, be punished with imprisonment which 
may extend to seven years or such other punishment as is he're- 
inafter mentioned. \ 

1 

37. Every person subject to naval law:who, being in the presence 
or vicinity of the enemy or having been brdered to be prepared for 
action by or against the enemy- i 

i (a) deserts his post; or 
( b )  sleeps upon his watch, i 

shall be punished with death or such othek punishment as is herein- 
after mei?tioned.". t 

8, In section 41 of the principal Act, for ciause (c) ,  the following 
! clause shall be substituted, namely: - 

"(e) fails to perform or negligently pdrforms the duty imposed 
on him; or". 

9: For section 42 of the principal Act, the fo\lowing section shall he 
substituted, namely: - 'i 

f 

"42. Mutiny means any assembly or combipation of t w o  or more 
persons .. ... subject to naval-law, t h e  @ . ~ y  Act, \$A?, or!..t$e:Air Force 

, Act; 1950, 'or bet4ep.y ~ - .  -. . . ~, , . ,. pixsons .,.. . t$o. . . . . .  i t ' i ea~t  .. . 6f 
n e a l i a w  or any . .  such . Act,- . . . . 

. .  . . - 
. . . .  . 

... 
' . (4) , la o$,e~thr.~l;:-' o ~ ,  r ~ s i g t  :.lq.yqfgl.. . , ,  . . .  

. . .  . . .  . , . . 

, . ... . 1 . , . rzgu@~~: +3%1,~y. : 4' Farce: . . - . .- . . or . aqy,: $. JGiw-4 
t 
I 

Miscon- 
duct by 
persons 
other 
than 
those 
in com- 
mand, ' 

D eA ay i~n-g 
or dis- J. 

couraging 
action or 
service 
com- 
manded. 

. . . . . ... 

 penal!,^. . . 
fordisi," , 

obedience,, . in ad$#?_ 
. .  ,.i ,. 1 

k n  end- 
ment of - 
section 41. 

Substitu- 
tion of 
new 
section 
for sec- 
tion 42. 

Mutiny 
defin58.: 
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them or arly forces co-operati \g therewith or any part thereof; 
or 

(b) to disobey such auth rity in such circumstances as to 
make the disobedience subver ive of discipline or with the 
object of avoiding any duty o service against, or in connection 
with operations against, the e 1 emy; or 

(c) to show contempt to such authority in such circum- 
stances as to make such ct subversive of discipline; or 

(d) to impede the perforn ance of any duty or service in the i 
Navy, regular Army or Air R r c e  or any part of any one or 

I 
niore of them or any forces qo-operating therewith or any part 
thereof!'. L 

Amend- . PO. In section 43 of the principal Ac$ in clause ( e )  , after the words "to 
ment of suppress", the words "or prevent" shall be inserted. 
section 43, 
Amend- 11. In section 51 of the principal AC!, after the words "place of duty", 
ment of the words "or any place where he is required to be7' shall be inserted. 
section 51. 
Arnend- 12. Section 52 of the principal Act sdall be re-numbered as sub-section 
ment of (1) thereof, and after sub-section (1) 18s so re-numbered, the following 

52. sub-section shall be inserted, namely:4 

" (2) For the purpose of sub-seciion (I) ,  a person shall be deemed 
t~ be guilty of drunkenness if, owhg to the influence of alcohol or 
any drug whether alone or in cohbination with dny other circum- 
stances, he is unfit to be entrusted: with his duty or with any duty 
which he may be called upon to pkrform or behaves in a disorderly 
manner or in a manner lilcely to bring discredit to the naval service.". 

Amend- 13. In sub-section (1) of section 55 \of the principal Act, for the word 
ment of "designedly", the word ''wilfully" shajl be substituted. 
section 55. . . 1 
%nsertioa 14. After section 55 of the principd Act, the following sections shall 
of new be inserted, namely: - 
RP-tions 
QSA, 55B, - k 
55C and f 
35B. i 
Dangernus "55A. Every person subject t4 naval law, who is guilty of any 
unautho- - act or neglect in flying ,or in the hse of any aircraft of the Indian 
rised Navy or in relation to any such a)rtraft or aircraft material, which 
flying causes or is likely to cause loss of jife or bodily injury to any person 

shall,- x 2 A - 
I 

. : . .  . . . . . . . . . . . .  . . . . . . . . .  
(a) if he acts wilfully o r !  with.  wilful neglect, b e  ,punished 

. . .  
, . . .  - . . . .  

. . 
',with imprisonmefit for a te'rd which inny. extend t o  - fourteen 

. ,. - . years; and ji 

Inaccu, ' 

rate certi- 
ficate. 

I (b) in any other case, bq punished with imprisonment for' 
a term which may exten r such other punishment 

. . . .  - . . . . .  . . . .  . . . .  . . . . . . . . . . .  as 5% hereinafter inentione . . . , . .  
. . . . .  . . .  . . 

. . .  

' 55~i-Every person subject a] law whrj ,si:gins, any. 
in.  .$&lation .to.- an air.raet :Or maferia* belg7ngiG to . . or  - in. .. .. the , ,  .- .. . , - ., - - 
service of the Government 'efisusnjf '&he thereof, 2;;;: i:: 

I .  

, .$hall .be punislied .: &th .;i&,@ $&iy +4ich. M~~ extend . . 
: . ,,,&o.-..yea~: $t:, & C ~ :  b#p*-. ;;h+ eiriaftc!r.-deqtioned 

.:: ,-.,;,, ::. . ? 
,. '. 

.- .. .' :.:. A'. >.. . 
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55C. Every person subject to naval la)v being the pilot of an air- 
craft of the Indian Navy, who- 

$ t 

(a) flies i t  a t  a hejght less t n the minimum height 
authorised by his commanding o 4 cer or appropriate service 
authority except while taking off or ianding; or 

( b )  flies it so as to cause or likely to cause unnecessary 
annoyance to any person, 

shall be punished with imprisonment for a term which may extend 
to two years or such other punishment as is hereinafter mentioned. 

55D. Every person subject to naval law, who, while he is in an 
aircraft belonging to or in the use of the Government, disobeys any 
lawful command given by the captain of the aircraft, whether such 
captain is subject to naval law or not, in relation to all matters re- 
lating to flying or handling of the aircyaft or affecting the safety 
thereof, shall be punished with impr ison~ent  for a term which may 
extend to fourteen years or such other pknishment as is hereinafter 
mentioned.". 'r 

15. In section 73 of the principal Act, aftek the words "Indian Naval 
Reserve Forces", the words "and every person\belonging to any auxiliary 
forces raised under this Act" shall be inserted\ 

\ 
16. In section 94 of the principal Act, after sbb-section (4), the follow- 

ing sub-section shall be inserted, namely:-- . \  
" (5) The commanding officer of a training ship or the officer-in- 

charge of a naval academy may impose oniany subordinate officer 
whilst under training such minor punishme ts, not higher than the 
punishment of severe reprimand or reprima d, as may, from time to 
time, be prescribed.". 

i 
! 

1'7. In section 168 of the principal Act,- I 
I 

(1) to sub-section (3) ,  the following pfoviso shall be added, 
namely: - 

"Provided that the Central Govein ent mag, if i t  is of 
opinion that it is necessary or expedien 1 so to do in the exigen- 
cies of service, relax, for reasons to be frecorded in writin?, the 
qualification specified in clause ( b )  or !clause ( c )  in respect of 
any person."; 1 a 
(ii) to sub-section ( 4 ) ,  the following $roviso shall be added, 

ramely: - I 

"Provided that the Central Go ent may. if it is of 
opinion that it is necessary or expedie o to do in the exicren- 
cies of service, relax, for reasons to b corded in writhe. the 
qualification specifled in clause (b) o use (c) in respect of 
any person.''. 

18. In sub-section (2) of section 184 of the p{incinal Act, for clause 
( c )  , the following clauses shall be substituted, ymely:- 

I 
I 

" (c) the cases in which, and the cond;@ons s ~ ~ h i e c t  to which, 
powers of punishment may be exercised urjder sub-section (2) of 

section 7; ;f 
d 

Low 
flying 
and 
annoy- 
ance by 
flying. 

Disobe- 
dience of 
lawful 
command 
of captain 
Of an 
aircraft, 
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(ca) the retirement, di harge ahd dismissal of pPeemons in  the 
naval service; 

(cb) the authority to w ich any matter referred to in section 19A 
may be referred and the manner in which an enquiry may be 
made by that authority;". 

f t 
Substitu- ID. For section 185 of the Pribcipal Act, the following section shall be 
tion of substituted, namely: - 
new 
section 
for sec- 
tion 185. 

Regula- 
I 

"185. Every regulation ade under this Act shall be laid, as 
tions to soon as may be after it is before each House of Parliament, 
beJaid 
before while i t  is in  session for a tdtal period of thirty days which may be 

1 
Paifia- comprised in  one session or ' in  two or more successive sessions, and 
ment. if, before the expiry of the r/ession immediately following the session 

or the successive sessions a resaid, both Houses agree in  making Fp any mo,d;fication in the re ulation or both Houses agree th.at the 
regulation should not be male, the regulation shall thereafter have 
effect only in such modified form or be of no effect, as the case may 
be; so, however, that any subh modification or annulment shall *be 
without prejudice to the vali$lity of anything previously done under 
that regulation.", 


